321 Elections to

réquired by sub-rule (1) of rule
2128 of the Rules of Procedure and
Conduet of DBusiness in the Lok
Sabha, fifteen members from among
themselves to serve as members of
the Commuttee on Public Undertok-
ings for the term beginning on the
lst May, 1979 and ending on the
30th Apnl, 1980

MR DEPUTY-SPEAKER: 1he
question is;

“That the members of this House
do proceed to elect in the manner
required by sub-rule (1) of rule
3128 of the Rules of Procedure and
Conduct of Business in the Lok
Sabha, fiftecn memberss from
among themselves to serve as mem-
bers of the Committee on Public
Undertakings for the term beginn-
ing on the 1st May, 1979 and end.
ing on the 30th April, 1980.”

The motion was adopted.

SHRI JYOTIRMOY BOSU: I beg lo
move:

“That this House do recommend
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‘Committees 2z

(iv) COMMIIILE IN THE WELFARE OF
ScuxpurLepr CASTES AND SCHEDULED
TRIBES

SHRI RAM DHAN (Lalganj): I beg

io move:

“That the members of this House
do proreed to elect in the manner
required by sub.rule (1) of rule
331B of the Rules of Procedure and
Conduct of Busmness in Lok Sabha,
twenty members from among them-
stlves to ~erve as members of the
Commitiee on the Welfare of Sche-
duled Castes and Scheduled Tribes
for the term beginning on the 1st
May, 1979 and ending on the 30th
April, 1980"

MR. DEPUTY-SPEAKER: The

question 1s,

“That the members of this
do proceed to alect in the
required by sub-rule (1) of
331B of the Rules of Procedure
Conduct of Business in lok
twenty members from among them.
selves to serve ag members of the
Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes

i

“That this House do
to Rajya Sabha that Rajya



The motwon was adopted.

1432 hrs,
MATTERE UNDER RULE 377

{1) REPORTED FABULOUS SALARIES DRAWN
BY TOP EXECUTIVES OF COMPANIIS

SHRI K. LAKKAPPA \Tumkur)
Duning last November certain guide
lines were ssued by the Mwwuy of
Company Alfairs to limit the salanes
diawn by the top executiveg of Tig
companies to Et 132 lakhs per an-
nwm. However, according to a report

mhcmthe!conmﬁ:usof
7, 1079 the big companes are

drawn by the top executives of cam.
panies iz provided by the following
wwuuh of empluments fer the
manager of & limited company which
‘were being dascussed at meeting of
mmmmwzmm

(&) Consalidateq selary of Rs
5,000 per month;

(B) Coammisgion at one per cent of

(D) Free use of a car fully main-
tained by the eempanv, including
runnng expenseg and driver for the
rxclusive use 1n the business of the
company s well s for hs own
personai use;

(E) Full travellng expenses oh
holidays to and from any place
within the country once a year for
self and famly (wife and depen-
dent children) st the cost of the
company subject to the conditon
that only actual fares will he allow-
ed;

(F) Telephone at his remdence,
all selephone bills including hre
ch&g; to be paid by the company
mn 3

(39 Fully paid privilege Joave for
one month for 11 montha' serviee m



